FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
MAURYA PRITNERS PRIVATE LIMITED ( Corporate Debtor)
Operating in - Printing & Manufacturer & supply of Packaging at Okhla, Delhi
(Under Sub-Regulation (1) of regulation 36A of the Insolvency & Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/ CIN/
LLP No.

MAURYA PRINTERS PRIVATE LIMITED
PAN : AADCM9281F
CIN: U22122DL2003PTC123691

IAddress of the registered office

A-109, OKHLA INDUSTRIAL AREA,
PHASE- 11, NEW DELHI-110020

URL of website,

No website maintained by Corporate Debtor

Details of place where majority of fixed assets are
located

A-109, OKHLA INDUSTRIAL AREA,
PHASE-II, NEW DELHI-110020

Installed capacity of main products/ services

Printing Machines -Two machines of 6 color
and one machine of 2 color head (size -28*40).

Quantity and value of main products/ services sold in
last financial year

Quantity — NA, Value - Rs. 21.33 crore

Number of employees/ workmen

About 50

Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at URL:

May be obtained by sending email at
ip.mauryaprinters@gmail.com
cc:cmaashokgupt@gmail.com
List of creditors available at website of IBBI
— http://ibbi.gov.in

Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

May be obtained by sending email at
ip.maurvaprinters@gmail.com
cc:cmaashokgupt@gmail.com

10. | ast date for receipt of expression of interest 02-02-2026

11. [Date 01: issue of. provisional list of prospective 09-02-2026
resolution applicants

12. lIi,satst date for submission of objections to provisional 14-02-2026

13. Date. of issue of Final list of prospective resolution 20-02-2026
applicants

14. Date of issue of Information Memorandum,
Evaluation Matrix and Request for Resolution Plan to 21-02-2026
prospective resolution applicants

15. | Last date for submission of Resolution Plans 24-03-2026

16. |[Process email id to submit Expression of Interest Email id : ip.mauryaprinters@gmail.com

17. Details of the corporate debtor’s registration status | Reg. No. UDYAM-DL-08-0008156

as MSME

For MAURYA PRINTERS PRIVATE LTD.

Date : 16.01.2026
Place : New Delhi

v

ASHOK KUMAR GUPTA

Resolution Professional of M/s Maurya Printers Private Limited,
IP Reg Number: IBBI/IPA-003/1P-N00010/2016-2017/10072
RP Reg. Address : LD-46, Pitampura, Delhi-34
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2 NEW DELHI | SATURDAY, 17 JANUARY 2026 Business Standard

HAND URBAN INFRASTR
KESORAM INDUSTRIES LIMITED ELOPMENT COMPANY LIM
KESORAM (Govt. of Jharkhand Undertaking)
CIN: L17119WB1919PLC003429 JUIDCO Bhawan, Kutchery Road, Ranchi-834001, Jharkhand. Ph No.: +91-651-2225878,
Regd Office : 91. R.N Mukherjee Road. Kolkata - 700 001 CIN: U45200JH2013SGC001752, e-mail Id-juidcolimited@gmail.com
. . Lt . . ) . . . .
. i o Project Name: Request for Proposal (RFP) for Selection of Consultant for Preparation of Alternative Analysis
Phone : 033 2242 9454, 2243 5453,2213 5121 | Email: corporate@kesoram.com | Website : www.kesocorp.com Report (AAR) & Detailed Project Report (DPR) for Transit Corridors in Ranchi, Jharkhand
NIT No.: JUIDCO/ NIT/ AAR/ RNC/ 2025- 681
PR No.: 368649
Tender ID: 2025_UDD_107917_1
Rs./ Crores This is forinformation of all the bidders that following Corrigendum is being made in the subjected tender.
Consolidated The bidders are advised to take into account the following Corrigendum before submission of their bids against
Corresponding| Year to Year to Corresponding| Yearto Year to this tender. .
sl. ) Current | Preceeding three Datefor | Datefor Current | Preceeding| three Date for Date for Corrigendum - 2
No. Particulars three three months ended | current previous | Previous three three | months ended | current previous | Previous Sl. [Bid Document Description As per As per
months months  |in the previous| period period year months months | in the previous| period period year No. Ref. Corrigendum 1 Corrigendum 2
ended ended year ended ended ended | ended ended year ended ended ended 1. NIT Last Date & Time of submission of Bid,| 15.01.2026 at 17:00 Hrs | 21.01.2026 at 17:00 Hrs
31-Dec-25 | 30-Sept-25 31-Dec-24  [31-Dec-2025| 31-Dec-?024 31-Mar-25 | 31-Dec-25 | 30-Sept-25 | 31-Dec-24 |31-Dec-2025 31-Dec-_2024 31-Mar-25 Tender Fee and EMD online
( (Unaudited) | ( ) | ( (Audited) | )| ( )| (Unaudited) | (U ( (Audited) 2. Date & Time of Bid Opening 16.01.2026 at 17:00 Hrs | 22.01.2026 at 17:00 Hrs
i i Note: Other terms and conditions remain unchanged. Sd/-
Continuing Operations . Project Director (Technical)

1 | Total Income from Operations 3360 233 524| 4647|  1481| 2381| 9881 5920 6643| 23060 | 19499| 27934 | [PR 370841 Urban Development and Housing(25-26)#D JUIDCO Ltd.

2 | Net Profit / (Loss) for the period (before Tax and Exceptional items) (*) 30.04 (3.76) 0.17 32.92 (4.83) | (34.70) 6.02| (25.87) (18.45) | (29.47) (62.02) | (91.05)

3 [ Net Profit / (Loss) for the period before tax (after Exceptional items) (*) 30.04 | (111.86) (63.58) | (209.23) (68.58) | (224.70) 6.02| (25.87) (18.45) | (119.28) (62.02) | (91.05)

4 | Net Profit/(Loss) after tax for the period (after Exceptional items) (*) 30.04 | (111.86) (63.47) | (209.14) (94.72) | (244.12) 6.02| (25.87) (18.34) | (119.19) (88.16) | (110.47) -n- H D Fc BAN K

Discontinued Operations . HDFC Bank _L_lmlted
Branch Address : First Floor, Padam, Tower-2, 14/113, Civil Lines, Kanpur-208001, Ph. : 0512-6680634
Gain on demerger / (loss) from discontinued operations (*) - - (50.83) - (112.30) |5,675.63 - - (50.83) - | (112.30)|5,675.63 CIN : L65920MH1994PLC080618  Website : www.hdfcbank.com
6 |Total C hensive | for th iod [C ising Profit/ (L DEMAND NOTICE
otal Comprehensive Income for the period [Comprising Profit (Loss) Under Section 13(2) of the Securitisation And Reconstruction Of Financial Assets And Enforcement of Security
for the period (after tax) and Other Comprehensive Income (after tax)] 3003 | (9259) | (11430)|(189.88)| (202.32) |5431.24|  6.72| (6.07) |  (69.17)| (98.69) | (195.76)(5,560.34 | | InterestAct2002 (Act)read with Rule 3 ofthe Security Interest (Enforcement) Rules, 2002. o _
Whereas the undersigned being the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having

7 |Paid up Equity Share Capital 310.66 | 310.66 310.66 | 310.66 310.66 | 310.66| 310.66| 310.66 310.66 | 310.66 310.66 | 310.66 amalgamated with HDFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai

vide order dated 17th March, 2023) (HDFC) under Securitisation And Reconstruction Of Financial Assets and

8 |Reserves (excluding Revaluation Reserve) - - - - - | 23422 - - . - -| 140.78 Enforcement Of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule

— - 3 of the Security interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13(2) of the said Act,

9 | Securities Premium 1,259.68 | 1,259.68 1,259.68 |1,259.68 | 1,259.68 |1,259.68 | 1,259.68 | 1,259.68 1,259.68 [1,259.68 | 1,259.68 | 1,259.68 calling upon the Borrower(s)/Legal Heir(s) / Legal Representative(s) listed hereunder, to pay the amounts mentioned

in the respective Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details given

10{ Net Worth 351.93 321.90 M7 | 35193 87| 541.81) 30818) 30146 (14561)| 30818 | (14561)| 40687 below. The undersigned have, caused these Notices to be pasted on the premises of the last known respective

11 | Earnings Per Share (of Rs. 10/- each) - addresses of the said Borrower(s)/Legal Heir(s) / Legal Representative(s). Copies of the said Notices are available

with the undersigned, and the said Borrower(s)/Legal Heir(s) / Legal Representative(s), may, if they so desire, collect

a) | Continuing operations : the respective copy from the undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Borrower(s)/Legal Heir(s) / Legal
- Basic and Diluted EPS 0.97 (3.60) (2.04) | (6.73) (3.05) | (7.86) 0.19 (0.83) (0.59)| (3.84) (2.84)| (3.56) Representative(s) to pay to HDFC, within 60 days from the date of publication of this Notice, the amounts indicated
- - - hereinbelow in their respective names, together with further interest as detailed in the said Demand Notices from the
b) | Discontinued operations : respective dates mentioned below in column(c) till the date of payment and/or realisation, read with the loan
; - agreement and other documents/ writings, if any, executed by the said Borrower(s). As security for due repayment of
- Basic and Diluted EPS B B (164) B (361) | 18270 B B (164) B (361)| 182.70 the loan, the following Seccured Asset(s) have been mortgaged to HDFC by the said Borrower(s) respectively.
- Basic and Diluted EPS 0.97 (3.60) (3.68) (6.73) (6.66) | 174.84 019 (0.83) 223)| (3.84) (6.45)| 179.14 Borrower(s)/ Legal Heir(s) / Legal Representative(s) attention is invited to provisions of sub-section (8) of section 13
) : ) ) ) : : : ’ : ) ) ofthe Act, in respect of time available, to redeem the secured asset/s.
*Exceptional items adjusted in the Statement of Profit and Loss in accordance with Ind AS. Sr. Name of Borrower (s)/ Total Date of Description of Secured
Note: No. Legal Heir(s)/Legal Outstanding | Demand Asset(s)/
; A ) .

a) The above is an extract of the detailed format of Financial Results for the quarter and nine months ended December 31, 2025 filed with Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure @ Represzr)\;atlve(s) Dues(((:;is.) N‘zg;)e Immovable(l:;operty(les)
ReqwremAent-s) Regulations, 2015. Thefu!l forma? of the Financial Results for the quarter ended and nine months December 31, 2025 are available on stock exchange websites (www.nseindia.com, www.bseindia.com and 1 [Wir. Hirday Ram Chaudhay 250,711 07.012026 | All Piece and Parcel of Unit F2/0588 in Fairway
www.cse-india.com) and on the Company’s website at www.kesocorp.com. House No. I-447 Beta 2, Distt. Gautam Budh ason Apartment-l, In Megapolis, Adjoining Greater Noida,

b) Figures for the previous period have been regrouped! reclassified wherever necessary to conform to current period's classification. Nagar, Greater Noida 30.11.2025 Gautam Budh Nagar, Area : 66 Sq.Mtr.

¢) Theabove results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company at their meetings held on January 16, 2026. *with further interest as applicable, incidental expenses, costs, charges etc. incurred till the date of payment and / or

realization.
If the said Borrowers shall fail to make payment to HDFC as aforesaid, then HDFC shall proceed against the above
Secured Asset(s)/Immovable Property(ies) under Section 13(4) of the said Act and the applicable Rules entirely at
the risk of the said Borrower(s)/Legal Heir(s)/ Legal Representative(s) as to the costs and consequences.
The said Borrower(s)/Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the
aforesaid Secured Asset(s) /Immovable Property(ies), whether by way of sale, lease or otherwise without the prior
By Order of the Board written consent of HDFC. Any person who contravenes or abets contravention of the provisions of the Act or Rules
y Sd made thereunder shall be liable forimprisonment and/or penalty as provided under the Act.
. . " Date : 17.01.2026 For HDFC Bank Limited
Place : Kolkata P. Radhakrishnan Place: Noida Authorized Officer
Date : 16th January, 2026 Whole-time Director & CEO Regd.Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai-400 020.

POSSESSION NOTICE

(for immovable property)

l l FL CAPITAL Whereas,

The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED

xA
YTy
PUBLIC NOTICE OF &
(CIN:L65922DL2005PLC136029) (formerly known as INDIABULLS HOUSING
CINL99999MH1996PLC132983 FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
- Regd Office: IIFL House Sun InfoTech Park Road No.16V Plot No. B-23, Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers

MIDC Thane Industrial Area Wagle Estate Thane - 400 604 conferred under Section 13 (12) read with Rule 3 of the Security Interest

(Enforcement) Rules, 2002 issued Demand Notice dated 15.10.2025 calling upon
Tel: (91-22) 3929 4000/ 4103 5000/ 62727000 Fax (91-22 2580 6654) the Borrower(s) SUNIL SHARMA and PREETI SHARMA to repay the amount
E-Mail id - Secretarial@iiflcapital.com Website:- www.iiflcapital.com mentioned in the Notice being Rs. 24,99,173.40 (Rupees Twenty Four Lakhs

Ninety Nine Thousand One Hundred Seventy Three And Paise Forty Only)
against Loan Account No. HHLGRG00457799 as on 10.10.2025 and interest
thereon within 60 days from the date of receipt of the said Notice.

This Public Notice is issued on behalf of IIFL Capital Services Limited (herein after referred as “IIFLCAPS”, Formerly known as IIFL Securities Ltd), a duly registered stock broker with SEBI. Recently, it has come to our notice that
some unscrupulous persons claiming to be Ananya Sharma & Priya Desai and other unknown persons through various social media platforms viz. WhatsApp groups/links, Telegram Channels, Facebook, Instagram channels, etc.
(“platforms”) falsely impersonating as representatives of IIFLCAPS or being affiliated with IIFLCAPS. They are misusing the Name, Trademark & SEBI Certificate of IIFLCAPS and the name of Mr. Yatin Shah, Director of 360 One The Borrower(s) having failed to repay the amount, Notice is hereby given to the
WAM Limited, Mr. Raghav Gupta, Joint CEO of Securities & Private Wealth, Mr. Viral Shah, Mr. Goshan Yadav & Mansi Sampat Employees of IFLCAPS in few investment and advisory by misusing technology and creating deep fakes. Borrower(s) and the public in general that the undersigned has taken Symbolic

- . . . . .. . . . L. . .. e e . Possession of the property described herein below in exercise of powers
They are providing unregistered and unregulated fake websites, unregulated trading platforms & mobile applications which resemble or impersonate website/applications of IIFLCAPS and luring to join/create institutional account . property K R . P
conferred on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of

to get guaranteed/high returns and deceiving public to invest the money, claiming to facilitate pre-IPO subscriptions with false promises of assured profits and offering illegal trading services etc. Apart from the below WhatsApp the Security Interest (Enforcement) Rules, 2002 on 13.01.2026

Group, Links and Mobile Numbers, these impostors may be using other channel(s) / platform(s) / mobile number(s) that we are not aware of. ) . . . .
The Borrower(s) in particular and the public in general is hereby cautioned not to

. . . deal with the property and any dealings with the property will be subject to the
MObIIe Numbers‘ WhatSApp/FacebOOk GrOUpS. charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 24,99,173.40 (Rupees

Sr No Mobile No Sr No Mobile No Sr No Mobile No SrNo Group Name SrNo Group Name Twenty Four Lakhs Ninety Nine Thousand One Hundred Seventy Three And
1, 920992492 8. 94906 27412 15. 97427 84859 1 | D-02BLACKROCK & IIFL CAPITAL CIRCLE 2 | A65 IIFL Discussion Group Paise Forty Only) as on 10.10.2025 and interest thereon.
2. 8747874919 9. 9847874919 16. 75759 67422 3 iiflcspreipo5644 and IIFL-CS -Pre-IPO 5644 4 1IFL CS Pre-1PO. 5644 The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
3. 8278567088 10. 9148424931 5 IIFL WM-D19 AND IIFL WM- 6 [IFLIDMA|Pre-IPOJA1 the Actin respect of time available, to redeem the Secured Assets.
a. 6395156147 11. +447591 907658 7 | NFLPRELIQUIDITY 5554 8 | IIFL Wealth Appreciation Club-169 DESCRIPTION OF THE IMMOVABLE PROPERTY
5. +12085627375 12, 83948 08567 FLAT NO. 206, HAVING TOTAL COVERED AREA OF 42 SQ. MTRS., ON 3RD
s 9742784859 - 9148424931 . . , FLOOR, DDA LIG FLAT, IN GROUP-I, ROSE APT., SECTOR-18-B, DWARKA
: . Web5|te/App Link URLSs: RESIDENTIAL SCHEME, DWARKA PHASE II, NEW DELHI-110075
7. 8791072972 14. 8904138895 1 - - - sdl-
* http//www.ifcsquant-ai.com 2. www.iifl-dma-pro.com . )
3 iflcap-service.com h ifl-cod Date :13.01.2026 Authorised Officer
5 p' = 4. home.lifl-cs-dmapre.com Place : DELHI SAMMAAN CAPITAL LIMITED
" www.ifcs-aiquantdma.com (FORMERLY KNOWN AS INDIABULLS HOUSING FINANCE LIMITED)

IIFLCAPS unequivocally/emphatically states that we have no association or affiliation or connection with any of the above named impersonators or persons or any such WhatsApp Group, Links and Mobile Numbers. They are not,

neither has ever been, an employee, agent, or representative of IIFLCAPS nor authorized to represent or conduct any business on behalf of IIFLCAPS. Any transactions or communications with them in IIFLCAPS name or with FORM G
f diated by IIFLCAPS INVITATION FOR EXPRESSION OF INTEREST FOR
reference to are repudiated by . MAURYA PRINTERS PRIVATE LIMITED (Corporate Debtor)

We caution all members of the public, our clients, and business partners to exercise extreme diligence and follow below advise: Operating in - Printing & Manufacturer & supply of Packaging at Okhla, Delhi
(Under Sub-Regulation (1) of regulation 36A of the Insolvency & Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016

K Beware of emails / whatsapp messages / any other communication impersonating IIFLCAPS / employees of IIFLCAPS and refrain from responding to such emails / whatsapp messages/ communication and not to engage\ RELEVANT PARTICULARS
. . L. . . . . . 1. [Name of the corporate debtor along MAURYA PRINTERS PRIVATE LIMITED
in any transactions or communications with such persons under the assumption that they are affiliated or associated with IIFLCAPS. with PAN/ CIN/ LLP No. PAN : AADCM9281F
. Inform the local police or cybercrime authority about such fraudsters immediately. _ i CIN: U22122DL2003PTC123691
2. |Address of the registered office A-109, OKHLA INDUSTRIAL AREA,
. Investors / public are advised to exercise caution and not fall prey to such fraudulent emails/ whatsapp messages/ communication in the name of IIFLCAPS or its officials PHASE- I, NEW DELHI-110020
. Investors are urged to observe utmost caution, conduct due diligence, and verify the registration status of any entity claiming to be a registered intermediary of IIFLCAPS by reaching out to our Customer 3. |URL of website, [I)\Ie(i)tv‘\;?bsﬂe maintained by Gorporate
Care- @ 022-40071000 & cs@iifl.com. Our Official website / social media platform are as below:- 4. |Details of place where majority of fixed | A-109, OKHLA INDUSTRIAL AREA,
. . . assets are located PHASE-II, NEW DELHI-110020
©  Website - www.iiflcapital.com 5. |Installed capacity of main products/ ~ |Printing Machines -Two machines of 6
O Twitter - https:/x.com/iiflcapital services ?;'Z%rflzng*%g machine of 2 color head
O Facebook - https://www.facebook.com/IIFLCapital 6. |Quantity and value of main products/ | Quantity — NA, Value - Rs. 21.33 crore
X n X services sold in last financial year
o Instagram - https://www.instagram.com/iiflcapital/ 7. [Number of employees/ workmen About 50
O Youtube- https://wwwyoutube.com/@IIFLCapital 8. [Further details including last available | May be obtained by sending email at
financial statements (with schedules) | ip.mauryaprinters@gmail.com
o LinkedIn - https://www.linkedin.com/company/iificapital/ of two years, lists of creditors are cc:cmaashokgupt@gmail.com
. . . o . . . available at URL: List of creditors available at website of
. To check the details of our Authorized Persons (visit https://www.indiainfoline.com/mandatory-display-of-information). IBBI — http://ibbi.gov.in
e Toreceive/pay money from/to investors refer to our designated bank accounts named as “client bank accounts’. 9. [Eligibility for resolution applicants | May be obtained by sending email at
e o . under section 25(2)(h) of the Code is | ip.mauryaprinters@gmail.com
(https://ttweb.indiainfoline.com/trade/frminformation2customer.aspx?_ga=2.147223735.1814325436.1712824035-1508223574.1691810559) available at URL: ¢c:cmaashokgupt@gmail.com
. Further, as a part of investor awareness and cautioning public at large, Exchange(s) publish and update all issued press releases on its website. You may view / refer the same 10. :_ni:tredsite for receipt of expression of |02-02-2026
at below links 11. | Date of issue of provisional list of 09-02-2026
- . . . rospective resolution applicants
NSE-https://www.nseindia.com/invest/advisory-for-investors 7 East%ate for submissior?%f objections | 14-02-2026
BSE-https://www.bseindia.com/markets/MarketInfo/MediaRelease.aspx& https://www.bseindia.com/attention_investors.aspx to provisional list
13. | Date of issue of Final list of 20-02-2026
MCX-https://www.mcxindia.com/media/press-releases prospective resolution applicants
NCDEX-https://www.ncdex.com/media/press-release 14. l?/lzgr?lggﬁZﬂEOfET;ﬁJraEztrzol\r}latrix and 21-02-2026
& https://www.ncdex.com/investor-awareness/investor-charter Request for Resolution Plan to
prospective resolution applicants
15. |Last date for submission of 24-03-2026

Resolution Plans
. . o X " i X . o o 16. [Process email id to submit Expression | Email id : ip.mauryaprinters@gmail.com
immediately and to report such activities to the appropriate authorities. IIFLCAPS shall not be held responsible for any actions, agreements, or representations made by these individuals and or unknown persons and disclaims of Interest

all liability for any losses, damages, or other consequences resulting from such unauthorized actions by them. 17. | Details of the corporate debtor’s Reg. No. UDYAM-DL-08-0008156
registration status as MSME

IIFLCAPS takes these matters very seriously and is committed to protect the public from such fraudulent activities. We strongly advise any individual or entity that has been approached by them to cease all interactions with them

. . . . . L . . - For MAURYA PRINTERS PRIVATE LTD.
We reserve the right to pursue legal action against such impersonators and any parties found to be complicit in the impersonation and fraudulent activities.

ASHOK KUMAR GUPTA

Resolution Professional of M/s Maurya Printers Private Limited,
Dated: 16.01.2026 IP Reg Number: IBBI/IPA-003/IP-N00010/2016-2017/10072
Place: New Delhi RP Reg. Address : LD-46, Pitampura, Delhi-34
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'Wam"“‘“gﬁ:g;x?;;‘e'gg're‘}i"_gfzjo'oﬂ'““’] [See Regulation 33(2)] INVITATION FOR EXPRESSION OF INTEREST FOR
CORRIGENDUM L OFFICE OF THE RECOVERY OFFICER - I/l MAURYA PRITNERS PRIVATE LIMITED (Corporate Debtor)
In the E-Auction Sale Notice of PNB DEBTS RECOVERY TRIBUNAL DELHIDRT 1) mﬂfersathEm Lﬂﬂnt;r;glﬂ: f-'lanlw:act:hrir i:uylmhpnf F'an:;ﬁlr:" a: ﬂ;hlaﬂﬂr:h:l f ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.
- H H a . 5 P 541 SEuEaTIEN orre J.|II AN ] £ ENEROE oy iNEFUFLEY BT ob bl ==&} . . .
gghgg\ef'a O'?fiee:’gr:%';tgg ?gs(’)qezdoz%y 4th Fleor, Jeevan Tara Building, Parliament Street, New Delhi-110001 (Insotvency Resolutisn Process for Corporate Persons) Regulations, 2016 ACH: Registered Office: 14" Floor, Eros Corporate Tower, Nehru Place, New Delhi-110019.
kind| dd f ion mentioned DEMAND NOTICE wismanesera e 161 NO.: +91 11-66115606, Website: www.acreindia.in, CIN No.: U65993DL2002PLC115769
O ra e O & O e 096 | NOTICE, UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANK -’;.'-5 — mteﬁ::t:““"' "““m'u'if:::f'ﬁmﬁ W e P OSESSI ON NOT! E
instead of 18.02.2025 and read rule| | RUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX " Rty Lo i , , . , . S , —
8(6) instead of rule 9(1). Rest terms & ACT 1961 alang with PANSCING LLP Na, PN MD'-“-M-_JEE- F WHEREAS, The Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial
conduction of e-acution sale notice will| | gy 1' st rEIJ-EE 5 e | - | M U221 2204 2003PTC1 23601 Assets and Enforcement of Security Interest Act (Act), 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3
remain unchanged. - 2, | Mdddress of the Registered Office A-109, ORHLA INDUSTRIAL AREA, of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice as mentioned below calling upon the Borrower/Co-Borrower/
Authorised Officer STATE BANK OF INDIA <itl vy | PHASE- §l, NEW DELHI-110020 Mortgagor/Guarantor(s) to repay the amount mentioned in the demand notice(s) appended below within 60 days from the date of receipt
Date: 17.01.2026 Place : Prayagraj Versus S, L o wehoia N website maintained by Comporats of the said notice/s together with further interest and other charges from the date of demand notice within 60 days from the date of receipt
EE— : | | Detitor of the said notice.
FORM NO. ING-26 KRISHAN CHANDER i B ikl b bl O A-103, DKHLA INDUSTRIAL AREA, Thereafter, Assignor mentioned herein, has assigned the financial assets to ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.
[Pursuant to rule 30 the Companies Ta, | FUREORy 1Y Slend Spcieiorioiogen | vl e Mo IR — also as its own /acting in its capacity as trustee of the Trust herein mentioned hereunder (hereinafter referred as “ACRE”). Pursuant to the
(Incorporation) Rules, 2014] (CD 1) KRISHAN CHANDER S/o SURAT SINGH. F-288, ALPHA-2, GREATERNCIDA, 3] Lr:;*:l!;d capagity of main products/ :I;}IE :‘l;:z'lr:f_iﬂi:;:z E‘*:l;l;';‘: E'LEPJ assignment agreements_, under Sec.5 of the SAR_FAES_I ACT, 2002, ACR!E has stepped into the §hoes of the Assignor and all the rights, title
BEZ%?EEE'E SEgI'SNAhSJVRggEﬁR GAUTAM BUDHNAGAR. UP-201308 . isiz8 2BA0) et : and interests of the Assignor with respect to the Financial Assets along with underlying security interests, guarantees, pledges have vested
, I5ize . \ ! . . . . o .
Company Petition No....... of 2026 2B TOR-f i EAARA 1 . g PR P - in ACRE in respect of the financial assistance availed by the Borrower and ACRE exercised all its rights as the secured creditor.
IN THE MATTER OF COMPANIES ACT, ?EgHﬁgtgéFngﬁﬁsE%C p?_g.'? 'NESI Tﬁ?é@?ﬂ UHDHW'UH;T(?J?HE;EEPﬁEEEEIC;zJ & E:;ET: f::i f";ii_:?l: ;ﬁ:l‘i}? Quantity - NA, Value - fs. 21.33 crore The borrower having failed to repay the amount, notice is hereby given to the Borrower(s) and the public in general that the undersigned
2013, SECTION 13 it ol : i ' e & ' Gt AT o A e S RV being the Authorised Officer of ACRE has taken the possession of the property described herein below in exercise of powers conferred on
AND GREATER NOIDA, GAUTAMBUDH NAGAR, UTTAR PRADESH-201308 7. | Numbes of employees/workmen | About 50 him under sub-section (4) of section 13 of SARFAESI ACT, 2002 read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on
e LT TER OF SWAPHIL (CD 2) MIS NITYA REALTECH PVT. LTD. 220 OPF VETERINARY HOSPITAL BURARI, | || 8 | Furtner detaiis inciuding last May be obtained by sending emall at - - ’ ’
SWITCHES PRIVATE LIMITED : : i : 11 R . the date mentioned against each property:
(CIN- U74899DL1991PTC042822) Morlh DELHI-110084 Also at: D-21, FIRST FLOOR, RDC, RAJ NAGAR, GHAZIABAD, aviale "-'*-"r‘- wiial staternents (with | i, '"t‘l"ﬁ;-rl""'t'- mgr’ﬂ aik.com ST Nars 57T T Tameor B YT Ay e Y Y
HAVING ITS REGISTERED OFFICE AT T ) - {8 i schedubes) of two vears, lists of coocmaashokgupt@gmad.com .
Rl 1%é1ﬁ%§ﬁhm.§}§"ﬁ%o§"6“’ chﬁmﬁTﬂEE%Eﬂfﬁﬂtﬁﬁ EREAKDTEENI-TIDN Sl creditors are avadahie Bt LAL: Lt of creditors peadabie ot webasie of 188 No.| Assignor theTrust [ Co-Borrower(s) Name Demand | Possession
] H il - x | = |1|1_|':||:'.,-h1 B il'l NOtice
AND i { | B Loan Account Type of
IN THE MATTER OF SWAPNIL |:':D 3# ull:s R"H"ﬁ EU!LDEDH lHD!# PUT' LTD' ??I:I GF"":"M ELIRAHI Nl.'ll'tl'l DELH' o ENgiDility for resolution applicanis Mgy De obtasned Dy sendmg amall at Number Posyspession
SWITCHES PRIVATE LIMITED 11|:r:|.._ﬁ‘.4 ; under seciien 250200 of 1he Code i mauryaprintesE pmailsom - - —
NOTICE ...... (Petitioner) This 5t |-|,:.[1f-j. thal as par the Hecm.er:'- Cerificala ssued in pUrSUance afl apdery | is availatie st LiRL . | b |:maasr|-:-I-.g-..=:r-Egr Tadcom 1. . Plramgl_ ACRE-174-|M/s. V!shal Distributors, Rs. 3,49,69,803.54/- (Bupees Three Crore| 10.09.2025 | 12.01.2026
NOTICE is hereby given that a petition under passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL, DELHIDRT 1)in 10.| Last date of receipt of expression 0o 005006 Finance Limited|  Trust |Neeraj Mahendru, Forty-Nine Lakhs Sixty-Nine Thousand
Section 13 of the Companies Act, 2013 will | | TA/1330/2023 an amount of Rs.4813211.08 along with pendenteliite and future of interest 6000003757 §°”hiya 'V',f}lhf]”d:;‘ AND (E)‘glh‘ H“”drgg ggrgggd s e Symbolic
be filed with the REGIONAL DIRECTOR : : . = I B05500E rchana Mahendru nly) as on 08.09. urther interes
N ORTHERN REeG|ON, NEW DELHI by the interest @8.90% Compound interest Monthly w.e.f, 01/06/2021 till realization and 11| Date of issue of the provsional bst | 09-02-2008 — , : y) i :
petitioner Company seeking confirmation of casts of Rs 37000 { Rupees Thirty Seven Thousands Only) has become du | of prospective resolution applicants Description of immovable property: All that piece and parcel of the property second floor admeasuring 213.78 Sqg.Mtrs. only
the alteration of clause Il of the Memorandum L 4 ! 12.| Last date of submissaon of 14-02- 2026 in building constructed on portion of Plot No. 6-B, situated at Way Road, Ward Raja Ram Mohan Rai, Lucknow and Bounded:-
gr’:‘nsssgf :ﬁteiosn ggitar}(arelos(ztfltjtc;gr? r 2&”331%2 A [Ju:-ntl:,'_and severallyFully LLimited) o ; : | Ebpections to the piovigicnal list | East- 12 mts. Wide Road; West- House of Sri S. C. Dembla; North- Flat of Smt. Pinki Mahendru; South- building o f Sarju Khanna.
Extra.Ordinary General Meeting held on 12+ Z. You are hereby directed o pay the above sum within 15 days of the recespts ofthe | |13, Darte of iszu of the final listof 20022026 2.| Piramal |ACRE-174-]Mr. Shivprasad Yadav Rs. 6,63,708.41/- (Rupees Six Lakh Sixty-] 28.10.2025] 12.01.2026
iJanﬁary, 2%2]6 tqten?ble t?ﬁp?qtitiqn?m%mg?ny nDcltme I:]fallll'lgé'l.'hlf-""l tTdrEm'-'ErflﬂlﬁEi’!_hE' IT'IEId:';Iﬂ H;;gr‘ﬂﬂ;;ﬂ '.!.-11h_lhe RE:ijer}' of i ;I’.‘GPE:‘.IZI'-'E resfﬂ.u:mn a‘;::ﬁ.:anrs T Finance Limited Trust  |AND Three Thousand Seven Hundred Eight and
o change e Situation of 11s megisiered oftice ebts Due to Banks and Financial Institutions Act. 1993 and Rules there under TR s S B AT Ly e 19300044022 Sheela Devi Paisa Forty-One Only) Symbolic
from tl"l‘e “National Capital Terrlit,ory of Delhi” e o R O e et arr i e y
t:ntheerssgr?tv‘:hg‘;git;gr;ﬁgﬁf; ‘- be affected 3. You are hereby ordered io declare on an affidavit the particulars of yours assets P S Description of immovable property: All the piece and parcel of the property plot Khasra No. 633MIN, situated at Village Kamlabad
byytﬁe proposed change of the Registered onor before fhe next date of hearing prospective resclution apphcants Badhuauli, Paragana-Mohona, Tehsil-Bkt, District Lucknow, measuring 600 Sq.Ft. Bounded as under: East- Arajee other person:;
g;ﬁgee“?; trf;% %Sggnadnﬁ may .‘i?é'ﬁ;; or Z?gfs%tsg 4. You are hereby ordered to appear before the undersignad on 06/02/2026 at 10:30 15, | Last date for submissian of 24033036 West- 18ft. Wide road; North- plot of Kuldeep; and South- plot of Radhelal.
her objections supportgd b?/ an affid‘;vit stating for furiher proceedings. | resolution plans | R o B The Borrower’s / Co-Borrowers’/ Mortgagors’ / Guarantors’ attention is invited to the provisions of sub-section (8) of Sec. 13 of the Act in
the ne;t;uri otfhhis]{fher intF?é%SIE) ?\lrl\dl_%rl%térgsoﬁ 5, Invaddition to the sum aforesaid, you willalso be liable o pay 16.| Process emad |d to submit Expression | Email id | ip.maunapnnters@gmail.com respect of the time available, to redeem the secured assets. The borrower(s) in particular and the public in general is hereby cautioned
opposition to the otticers, : - : et : | 0f Interest not to deal with the property and any dealings with the property will be subject to the charge of ASSETS CARE & RECONSTRUCTION
P gg;%?%&i@ﬁﬁ&? Bhawan, and flor el ki payable for the period commencing immediately afterthis | |47 Detais of the Corporats Debdor's fieg- o, LS A DELOR. a0an1 16 ENTERPRISE LTD.,F;orghe);mount r%entiongd below anz inFt)ereit thereon. | ’ Sd/-
CGO Complex, New DeIhi-1]OOOé within .21’ nofice of the certificate / execution proceedings. ; registration status as MSME Date: 17.01.2026 Authorized Officer,
\‘,’vﬁ‘t{f:gg’pt;‘%ffﬁz ‘;fp%‘fi*;';ﬁtgg%fpfg'rfy”gt“ﬁg {b) All costs, charges and expenses incurred in respect of the service of this | | pate : 16.01.2026 For MAURYA PRINTERS PRIVATE LTD. | | Place: LUCKNOW Assets Care & Reconstruction Enterprise Ltd.
Registered office address mentioned below: notice and warrants and other processes and all other proceadings taken for | | Place : New Delhi -
10/1136 NAI WALAKAROL BAGH, NEW recovering the amount due. ASHOK KUMAR GUPTA
DELHI, DELHI, INDIA, 110005 Resolution Professional of M/s Maurya Printers Private Limited,
For and on behalf of | | Given under my hand and the seal of the Tribunal, on this date: 03/01/2026. IF Aeg Number; IBBI/IPA-003/1IP-NOO010/ 2016201771007 2
SWAPNIL SWITCHES PRIVATE LlMl'glij/D Sl RF Red. Address @ LO-46, Pitampura, Delhi-34
Managing?)r:?e‘cj:?(i)r:' RAYINDER KUMAR TOMAR
DIN: 00035024, Recovery Officer-l
R/o Vimlanchal Hari Nagar, Gopal Puri, Agra DEBTS RECOVERY TRIBUNAL DELHHE'RT 1)
Road Koil Aligarh, Uttar Pradesh 202001 A i ey g

ware uus fim @ 7 Puniab & Sind Bank

[Ty AR ?l':'J.'\:l iA& Gowi of indis Undeifowimg)

OFFICE OF THE RECOVERY O e 3 e
DEBTS RECOVERY TRIBUNAL-1, DELHI R R e oret &w <A Canara Bank

4™ FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW I:IELHI 110001 BRANCH : MAIN BAZAR, RADAUR (2055)

EA LE PROGLAM ATlo N e Date: 13.01.2026 l

T.R.C. No. 2275/2022 Date of Auction Sale: 20,/02/2026 Redemption Notice DEMAND NOTICE
PROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE 1. /s Gauri Trading Corporation (Borrower) DEMAND NOTICE U/S 13(2) OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS &
RECODVERY OF DEBTS DUETO BANK AND FINANCIAL INSTITUTIONS ACT. 1993, Add:-547/34, Jalalpur Colony Rajajipuram, Lucknow Uttar Pradesh 226017.
! 2. Sh. Nikhil Kumar Tiwari S/O Naresh Chandra Tiwari (Co Borrower) ENFORCEMENT OF SECURITY INTEREST ACT,2002 (SARFAESI ACT) READ WITH RULE 3 OF
UCO BANK Versus ANURAG SHARMA AND ANR. Add:-547/34 Tulsi Vihar Lalalapur Rajajipuram, Lucknow Uttar Pradesh-226017 SECURITY INTEREST (ENFORCEMENT) RULES 2002.
(CD 1) ANURAG SHARMA 5/0 YOGESH CHAND SHARMA, Rio 7/65, Ground Floor, Sector-2, Rajendra Nagar, Sahibabad, 3. Sh.PuneetAgarwal S/o Rishi Kumar Agarwal (Co Borrower) . _ _
Ghaziabad, U P. - 201005. Also At: Walt Energy Technclogies, Rio. 7/65, Ground Flaor, Sector-2, Rajendra Nagar, Sahibabad, Add:-138/173 Fatehganj Gallamandi Rajendranagar, Lucknow Uttar Pradesh- 226004 All of you, the under mentioned persons (Borrowers/Guarantor(s) ), were sent Registered Demand Notices
Ghaziabad, U.P.- 201005 4. Smt. Sakshi Nikhil Tiwar W/O Nikhil Tiwar (Guarantor), Add:-547/34 Jalalpur Colony | | ,nder section 13(2) of SARFAESIACT-2002 of dates mentioned there against hereunder by the 'Authorised
RajajipuramAvas Vikas Colony Rajajipuram, Lucknow Uttar Pradesh 226017 i . . . .
(CD2)ANITA SHARMA W,/ 0 Al'll.ll‘v.‘_.l.ﬂ SHARMA, Dear Sir/Madam Officer' of the Bank, calling upon you all, to pay the amount of demand notice mentioned against account, as
Héi:}?‘gﬁEhﬁr;ugduF;ﬁrﬁS;:tﬂE;Efndm Nﬁ'i?ﬂ'b%mgﬁgh?&?a:'u th‘glujDDIEJ;r s e e e Reg: Notice for redemption in terms of the right vested with you under Setion 13(8) of | | on date of notices with further interest till payment within 60(sixty) days of the notice. The said Demand
!ﬂkas i'liar; ProetVihar New Delhi gl bl Bl T e BT G s ltbic :gf u;';';;tl(ggzaifég?ﬂgg;o?engwiatRc::rlcﬁ,?:gti: nrﬂ;ngzgezemeozi?rﬁ;y:::::2:: Notice could not be served upon all of you and in certain cases the same were returned unserved.The
' : . - Enforcement) Rules, 2002 in A/C OF M/s Gauri Trading Corporation, Branch: Vikas Nagar undersigned being the Authorised Officer of Secured Creditor Bank has reasons to believe that all of you can
1. Whereas Transfer Recovery Certificate No.2275/2022 in OA No.316 of 2017 drawn by the Presiding Officer, Debts ( : . . - . . . . .
Recovery Triburial], Delhi for the recovery ofa sum of Rs.34,78,9381 together with costs and future interest @9.70%p.a. Q:c):ic:r"n a1r§(;\)~:fr<ta htleweS t:; I:a:éhscmzéa_lc_l grlggro c;f ztg;aSb::l;I:::afer;g :e:?é?::r:eﬁté?;:cﬁﬁ; not be served with the demand Notice ordinarily except by mode of substituted service. Hence, each of you
il i #l i j ' - : can ity : is hereby called upon through this public notice to pay the below mentioned amount with further interest up to
from the date of filing this OA, til its realization and also to pay cost as per recovery cerbficate from the Cerfificate interestin the secured asset offered by you as security in the subject loan account.. IS
Debtors togetherwith [:uslgﬁ and charges as per recovery certificate. : : pae o Subsequently, the authorized officer while taking further measure under section 13(4) ofthe act,, | | the date of payment due against you within 60 days from the date of this publication, failing which, the Bank
2 -:;:?j Eﬁgjﬁm undersigned has ordered the sale of property mentioned in the Schedule below in satisfaction of the f:'}%ﬂsf;sﬂo%ﬁ;h?fe(;giiif;:ejgﬂrzﬁﬁiﬁgssof the bank, therefore the undersigned s shall proceed under section 13(4) of the said Act-2002 for taking possession of Secured Assets mentioned
3_ Al"llj 'I'ilhﬂre-as 1|1EI'E| W|II I:lﬂ dUB :hﬂ‘.rﬂ IJI'IIiEFE 2iEm I:,'-f RE.H.?HHE&EII‘ tﬂg&thﬂl‘ 'I'l'”.-h EBHE and f“l.“m |ﬂtﬂm5l@ g_‘ru% F-aq authorized 'Ofﬁcer, |n exercise of its power .und.er section "]3(4) of the Selcuritization and hereln belOW and thereafter tO Se“ the same SO as tO rea“ze the dueS W|th further IntereSt t|” real|zat|0n W|th
from the date of filing this OA, 1ill its realization and also to pay cost as per recovery certificate, Nofice is hareby given that in reconstruction and financial assets as security interest act, 2002 has decided to sell the cost. Guarantor/ Mortgagor(s) due to non payment of dues by the Borrower, Guarantee given by them in

properties secured assets as described below through E-auction for realization of debts due to
the bank from above mentioned Borrowers and Guarantors .
Your attention is invited to the section 13(8) of securitizaion and reconstruction of financial assets

ahsence of any order of postponement, the propaity | propertes as under shall be sold by e-auction and bidding shall take place
through "On line Electronic Bidding™ through the website hitps://drt.auctiontiger.net on 20,02 /2026 between 12:00

hereby invoked and you are called upon to pay the entire dues.

PM and 01:00 PM with extensions of 3 minutes duration afier 1100 PM, ifrequired, and enforcement rules 2002 , in respect of the time available (i.e.30 days), to redeem the secured Name of Details of Security Assets Amount as per
4. The description of the property proposed o be e-auclioned is as follows assets .kindly note that your right under section 13(8) will cease from the date of publication of Borrowers / Guarantor (all that Part and Parcel of) Demand Notice Demand Notice (Rs.)
§Mo.| Deseription of Property Reserve Price (In Rs.) EMD notice for public auction or inviting quotations or tender from public or private treaty for transfer by Date
way of lease , assignment or sale of secured asset. ; 14.01.202
1. |Property Bearing Flat No.D-1801, 18" Floor, Having| Rs 53.00 Lakhs Rs.5.30 Lakhs Details of Sale Notice for sale of immovable property are as under:- BORROWER: . .Tha.t Part & Parcel of 012026 _IRs.35,01 ’7.1 6'4‘.5l-
Super Structure Area Measuring 1212 Sq.Ft. Approx. E-auction sale notice for sale of immovable asset under the securitization and reconstructionof | | (1) M/s Shree Ram | Residential Property Plot No 41, 15.01.2026 | (Rupees Thirty Five
Built Up In Tower-D, "MAYFAIR RESIDENCY", Plot No. Finanancial assets and enforcement of security interest act, 2002 read with proviso torule 8(6) of | | Trading Co, Shop No 16, | Khasra No 788, Hadbast No. 45, area of 00k-05m i.e | Lakhs One Thousand
GH-078, Sector - Tech Zone-1V, Greater Noida, Gautam ?Zﬁ%;{gﬁnéeresgl.f.f'forcement) WA AT New Grain Market,| 150 Square Yards situated at VIP Colony Radaur,|Seven Hundred
Budh Nagar, 11.P.-201301. 1ON Date & Time o Radaur , Yamunanagar, | Yamuna Nagar as per Sale Deed No 1855 Dated | Sixteen and Paisa
- - Date of inspection : g Y .

3., ‘T EMD: shall be pedd through Demand Draft { Pay Order in favour of Recovery Officer; DRT, Defihi- Ao, T.RL. Last date of BID Submission :N/A Haryana— 135133 27.11.2013 :- North-house Of Rampal, South- Street | Forty Five Only) the)
No.2275/2022 along with self - attesled copy of ldentity {voler Feard/Driving License/Passport) which should contain the Name of Borrower & Guarantor : (2) Sh. Roshan Lal S/o |20 Ft, East- Plot Of Sunita W/o Dharambir, West: Plot |and interest & other
address for future communication and seff-attested copy of PAN Card must reach to the Office of the Recovery Officer, DRT-, BORROWERS:-  1.Ms Gauri Trading Corporation (Borrower) Kishori Lal. PO|ofJagiit Singh & Suriit K Cersai S itv Interest | Expenses thereon.

Deihi [atest by 17/02/2026 before 5:00 PM. The EMD received thereafter shall not be considered. The said deposit be 2. Sh. Nikhil Kumar Tiwari S/o Naresh Chandra Tiwari (Co-Borrower) Silikalavill.Sil Khurd of Jagit >ing unit Radr, Lersal security fnteres
adjusted in the case of successful bidders. The unsuccesshul bidder shall take return of the EMD directly from the Registry, 3.Sh. PuneetAgarwal S/o Rishi Kumar Agarwal (Co-Borrower) ikalavill-Sili-Khurdn, | ID-400017124697, CersaiAsset ID - 200061751617
DRT-1, Delhi after receipt of such report from e-auction senvice provider / bank ! financlal institution on closure of the s-auction GUARANTORS :- 1. Smt. Sakshi Nikhil Tiwar W/O. Nikhil Tiwar (Guarantor) Radaur, Yamunanagar,
sale proceedings. Demand Notice Date & Amount Account Details: Haryana — 135133, GUARANTOR : Sh. Shiv Kumar S/o Yog Dutt, Khera Mohalla, Alahar, Radaur,
6. The envelope containing EMD showld be super-scribed "T.R.C. No.2275/2022" alongwith the details of the sender ie. Demand Notice Date : 22.07.2025, Rs.2,25,34,410.28/- Yamunanagar, Haryana— 135133
Ce-pnaill il mbiar sl Rs. Two Crore Twenty Five Lacs Thirty Four thousand and Four hundred and Ten rupees and : - -

g Iiﬁﬁnﬁgp;dérsﬁigﬁ :‘:Ilg aavglli;d Eljl-:gii IFD and Password to participate in the E-Auclion email address and PAN Number, For E’aisa twe”tyeighton'y))/ +future i”tereS¥+ charges w.e.f. 30.06.2025 with monthly feStSp You arfe allso TUt on not:tc: tha.t " tt: rms .:f secuond1 3(13)tth§ I?qlrrzweﬁ:l:]ar:nlt orBs:aII nOt;ransftT: b‘;
details with regard to Login |0 & Password, please contact Mis e-Procurement Technologies Ltd. {Auctiontiger) B-704, Total O/Sason31.122025:  Accountno:07781600000017 w:ty orsa e,.ttease oro tel;vtvrllse € s?; s:t.:turelt.afsrtehs be al f\tt in S¢ et.u ih t ereunt er WIt. ouf
Wall Street-l, 'DjIIF Orient Club, M. GIJJE[EI EU"E!}E Ellis EI'II:I-Q-EI Ahmedahad-380006 Gui Efﬂtl:lﬂdlﬂ] Mr. Praveen Thvar - i i AmountRs. 2,08,02,069.28 Dr 0. aining erl .en c.onsen (] . esecur(.e creditor. itis U er _roug oyourno. Ice thatany contravention o
O7227TRRZ8. Contact No OTRB136842/68136837 Mobile +91 9765562818 - B21. muz?*]ﬁﬂ}g TRA2000287 E-mail: Details of Properties . ! MRP this statutory injunction/ restraint, as provided under the said Act, is an offence and if for any reason, the secured

Praveen.thevar@auctiontiger.net or soni@auctiontiger.net, whi@auctiontiger.net, support@auctiontiger.net 1 Er%gg’Eh’:‘COk nzg\s : F;?er;gfj‘:i?%s?o”ood g;?féi(t)((jigl t';]';errg ;T?eegfsr‘;?asr;"gﬁi ksﬁ‘ﬁgﬂ Rs. 74.50 Lac assets are sold or leased out in the ordinary course of business, the sale proceeds or income realized shall be

8. Prospeciive bidders are required to register themsehves with the partal and cbtain user ID/Password well in advance, which is s S N R e N e tiwari) Sale deed duly registered in deposited with the secured creditor. In this regard you shall have to render proper accounts of such realization /
mandatory for bidding in above e-auction from M's e-Procurement Technologies Ltd., (Auctiontiger). book no. 1ZILD no 2680 page no 301-318 at Serial no 255 dated 12.01.2006 in income.

8, Delads of concermed Bank Officers | Helpline Numbers lc. are as under - 2 gs(fgfx: ZLS:?Orterg]stsrz;ﬁw:%&%_oo7 on part of khasra no 2221 hans| Rs. 56.00 Lac Thi§ notice of Demand i§ without prejgdice tg and shall not be construed as waiver of any other rights or remedies

Name & Designation Email & Phone Nos. khera, Village, Para, ward Alamnagar (Haiderganj-lll), Lucknow, measuring which the secured creditor may have including further demands for the sums found due and payable by you.

g i 1505 sqr feet (in the name of Sakshi Nikhil Tiwari w/o Nikhil kumar Tiwari. Sale
NARAYAN LAL(CHIEF MANAGER) -l g SO deed dly registered In book no 1 [ic no 14380 page no 313 fo 352 sera DATE: 17-01-2026 PLACE: RADAUR AUTHORISED OFFICER
- - - — e e - - number 3949 dated 11.08.2020 in the office of sub registrar Vth lucknow
10, What is proposed to be soéd are the nghts io which the certificate deblors are entitled in respect of the proparties. Tha proparties — TR
ota s. 130.50 Lakhs

will be sold along with liabdities, if any, The extent of the properties shown in the proclamation is as per the Recovery Cerdificate : : _ _
schedute, Recovery Officer shall not be responsible for any variation in the extent due to any reason, The properties will be sold Authorized Officer, Punjab & Sind Bank
on "As is where i5" and "as is what is" condition

11. The property can be inspected by prospectve biddes(s) before the date of sale for which the above named afficer of the bank

may be contacted . i) '+ @™ Floar, Amtriksh Bhawan, &2, 16, Marg, Rew Dedhi-11000%, Phoe 011-23357171, 23357172, 23705414, Weh.: s
i : §i Branch O : L¥G, Plot No-9M3-11, Sector-09, Vasundhara, Ghaziabad (UP) - 2010171 | Branch Off.: Ground Flooe, D=2, SE-:r:l- 3, "II':IIIZI[l
12, The undersigned reserves the right to accept or reject any or all bids if found unreasonable or postpone the auction at any time ; (P - 201301 H-rilrlr.:h Of.; “an, Ground Floor H-:-us-:'inln 25 Pockat M':._, 14 u.-,l,,_._hlr_?ﬂ Aahini-110085, Dalki | Branch DF.: Plat Ko
withvoutassigning any reason, 5, 15t Fipor, Khasra No.-124; .ﬂ.r'- Mahalla, Hanglnl rulalnlr-la*afgarr Road, Hei-.'l 4] Lu:r'skﬂt MW Delhllrﬂliln-ﬂ | Branch OfL: E-135,
13, EMD of unsuccessiul bidders will be received by such bidders from the Registry of DRT-l, on identification / production of ; ' - fkabad. Sha H
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o FTe Sale wl L] prapeny a dave na 5 a5 menboned Inthe schedule below and the kabdbes and claams & alig Evl' Groun a.- ECiOr- anink- i & also by our L afed g .
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the date of sale of the proparty, exclusive of such day. o If the 15" day be Sunday or other holiday, then an the first office day hizar Nyay Khand . indrapuram. Ghaziabad, Uttar Pradesh 201014 on 06.07.2826 oNf“l‘Jtt'fa’:";,'rgsep'stﬁ',,Te"'t°'y of Delhi" o the "State
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22, In case of default of payment within the prescribed period, the property shall be resold, after the issue of fresh proclamationof | | * /33 HsEf”’ D10 ""““ﬂuﬁua'gwrﬂ'nﬁﬂ} o iape Mawadg, Ut Brapey ks HDF{’E“%'EﬁLﬁ"“ e .;.qu'g“q'“'%ﬁ;ﬂ% Eﬂ.ﬁ'. e sond by, regered post o risher bieions
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